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8hrt Lal Bahadur Shastri: I am 
not aware of the details. I shall ha ~e 
to look into them. 

8hri A. M. Tariq: There are plenty 
of officers in the Jammu and Kashmir 
State from outside India. 
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I shall read that in EngliSh also. 

The replies received from the State 
Governments have been examined 
and revised .wes laying down the 
conditions of service of employees of 
the District Soldiers', Sailors' and 
Ainnen's Boards on the basis of 
their being treated as pennanent 
Depal1ments of the respective State 
Governments have been dra!ted. 
These draft revised rules are under 
detailed examination of the Govern-
ments and will be referred to the 
State Governments shortly for their 
eoncurrence before final pUblication. 

The Detmty Minister of Defence 
(Sardar Majithia): So far as this is 
concerned, the question will have to 
be referred to the State Governments, 
and I cannot answer on behalf of the 
State Governments. 
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Sardar Majithia: That is a question 

which will be discussed with the' 
State Governments, but I think they 
will continue to get certain help 
from the Centre. 

Shrimati Da Palchoudhuri: Will 
these Boards deal with the question 
of giving help to ex-servicemen, and 
to what extent will the Centre help 
these Boards to give help to the ex-
servicemen in these three depart-
ments of the Anny, Navy, and Air 
Force? 

Sardar Majithia: These Boards, as 
the hon. Member knows, deal with 
the ex-servicemen in the particular 
State. As most of the problems of 
the ex-servicemen pertain to that 
State, it is advisable that they should 
deal with it. The Centre will always 
come to their help So far as their pen-
sions are concerned, as they are the 
direct concern of the Centre 

Shrimati Da PalchOudhuri: Is there 
any provision in the Budget of the 
Centre to help these Boards because 
these Boards usually run in the 
States on public donations, and' as 
that varies a lot, help cannot be 
steady? 

Sardar Majlthia: No, certainly not. 
The Boarda are not run on public' 



Orat Answe7"s MARCH 20, 1962 Orat Answers 

donations at all. I think the hon. 
Member is mixing it up with the Flag 
-Day funds which is entirely separate. 
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Sardar Majithia: No, Sir. As I said, 
'the draft rules will be referred to 
the State Governments, and on their 
agreeing to them, we will certainly 
'put them into force. 

Shri Hem Barua: May I know whe-
. ther the Members of the Opposition 
of the different legislatures as also 

'of Parliament, If available, would 
be associated with the working of 

'these Boards, since these Boards are 
controversial and everybody is in-
terested in the welfare of our ex-
soldiers? 

Sardar Majithia: So far as Mem-
·bers of Parliament and the State le-
gisla tures are concerned, I do not 
think they do come into the working 
of these Boards, of giving help to ex-
servicemen, which is mostly dealt 
with at the district level by the dis-
trict authorit.ies. In the case of pen-
sions, as I have already said, it is 

'done by the Defence Ministry itself. 

Cheap American Books 

*125. Shri A. M. Tariq: Will the 
Minister of Education be pleased to 
state: 

(a) whether a scheme for publi-
cation of American books at ch€ap 
rates has been prepared; and 

(b) if so, what are the det"H. 
thereof! 

The Minister of Education (Dr. 
K. L. Shrimali): (a) and (b). A state-
ment is laid on the Table of the 

.' Sabha, [See Appendix I, annexure 
No, 41]. 

Shri A. M. Tariq: In the statement 
it is said that the details are still 
being worked out on the basis of cer-
tain broad guiding principles. May I 
know what those broad guiding prin· 
ciples are? Then, they have said 
that some books have already been 
published. How have these books 
been published when the discuss.ons 
are still going on between the Minis-
try and the Americans? 

Dr. K. L. Shrimali: The broad guid-
ing principles are: 

(a) The Ministry will indicate the 
title suitable for publication, 
and only after clearanCe by 
the Ministry, the work will be 
started. 

(b) Contracts would be entered 
into with publishers of 
standing who have secured 
the necessary copyright with 
regard to the publication of 
the mutually agreed list. 
This again requires the prior 
approval of the Ministry of 
Education in each case. 

(c) Under Indian regulatl;:t:s, 
royalty payments require the 
prior approval of the Govern-
ment. The Ministry of Edu-
elation will obtain the deci-
sion of the competent autho-
rity, and for this purpose, an 
application regarding ea"h 
proposed title will be relen ed 
to it. 

(d) The sale price of the books 
published under the sc:J.eme 
would corne to one-third of 
the original published price. 
This price will be fixed in 
accordance with the likely 
subsidy al'... tile economic 
price to be charged, 

(e) Distribution should, in gene-
ral be through normal trade 
ch~nnels. 

These are the broad general r,rin-
ciples, and one or two others, with 
regard to how pUblicity should be 
given, and how the Minish" s'lculd 




